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(c) if so, when this project is proposed 
to be taken up?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  S C IN D IA ): (a) Rajkot is a l-

ready connected by B G  with Porbander via  

H ap a .

(b) and (c). T h e  proposal for conversion  

of R ajko t-Junagadh-V eraval M G  line (185) 
into B G  w as sent to the  Planning C om m is-
sion for c learance . T h e  Com m ission have  

advised its consideration in V III Plan.

O v e r-b r id g e  a t D h a k u ria  B e lg h o ria  an d  

S o d e p u r

2 6 6 3 . S H R I D E B I G H O S A L : W illth e  

M inister of R A IL W A Y S  be p leased to state:

(a) w hether people using the road cross-
ing at D hakuria, Belghoria and Sodepur rail-

w ay  stations under Sealdah  division of 

Eastern  R ailw ay are  facing difficulties b e -
cause of non-com pletion of over-bridges/ 
flyovers in these stations; and

(b) if so, the details thereof and the  

action being taken in this regard?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  

M A D H A V R A O  S C IN D IA ): (a) and (b). No, 
Sir. A lternative arrangem ents have been  

m ade for the diversion of the road traffic/ 

pedestrain  traffic through the nearby level 

crossings/foot overbridges at Belghoria and  

Sodepur w here  the works are in progress. 

R oad overbridge at D hakuria  has already  

b een  com m issioned to traffic.

R u le s  G o v e rn in g  P a y m e n t o f C o m p e n -
s a tio n  to  A c c id e n t V ic tim s

266 4 . P R O F . N A R A IN  C H A N D  P A R -

A S H A R : Will the M inister of R A IL W A Y S  be 
pleased to stdte.

(a) w hether the  attention of G overn -

m ent has been  draw n to the  new s item  

published in the T im es of India (N ew  D elh i) 

d ated  8 July, 1 98 9  under th e  caption 'ab-

sence of rotes handicaps R ailw ays’;

(b) if so, G overnm ent*s response to t *n  

news item especially to the  mention that the  

R ailw ays are  handicapped in the absen ce of 

rules regarding paym ent of com pensation to 

minors, unm arried w om en and unem ployed  

persons, if they are  victims of any train  

accident resulting in the inability of the R ail-

w ays to pay com pensation to th e  d ep en -
dants of 13 persons w ho w ere  am ong 106  

persons killed in the  accident involving Is-

land Express at Quilon last year;

(c) if so, the exact position in this regard;
and

(d) the steps taken/proposed to be  

taken to overcom e these lacunae?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  S C IN D IA ): (a) Y es , Sir.

(b) to  (d). U nder the  provisions of 

C lause'd* of Sub-section 1 of Section 8 2 C o f  

the Indian Railw ays Act, 1890, com pensa-

tion for claim s arising out of death  of passen-
gers in train accidents, as defined in Section  

82A  of the Act, are to be paid to the dep en -
dants of the deceased  as defined in C lause  

‘d ’ of Section 2 of the W orkm en C om pensa-

tion Act, 1923. C laim s cases in respect of 17  

deceased  passengers w ere  dism issed, as 

under the provision of the extant Act the  

claim ants w ere  not considered 'dependants’ 

of the deceased . H ow ever, the Railw ays  

Act, 1989, which is yet to be notified, has  

defined the dependants ’ of the deceased  

vide C lause ‘b ’ of Section 123 of the Act. This  

includes som e near relatives of deceased  
passenger, such as wife, husband, son, 

daughter, parent in case  of the d eceased  
passenger being unm arried or a  m inor, a




